THE RAJASTHAN LAWS (APPLICATION TG SJROHI) ACT, 1953.
(Act No. Il of 1953)

[ Published in the Rajasthan Gazette (Raj-Puira), Part 1V-A, dated
February /4, [953.]
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Be i cnacted by the sousiban sfate weswizture as iollows i —

1. Short tirde— Tais Acy may be vcalled tae Rajastiic o Laws ‘Apnlication
to Sirohi) Act, (933,

2, Definitions —In this Act—

) “Tappointed Oay” mears the 26th day of Tzruzry, 1950:

(ff)  “"Srobi” means thosc 2reas of the former Iwdian Siate of sirohi, net
merged tn the Sthale of Bombay under the States Merger (Bombay)
Qrder, 193U made under sechon 290-A of the Government of lsdia Act,
1935, the admirmistration whetgof have been delegated to the Govern-
ment of Rajasthan by means of Notificatioh No. 20/P, dated rhe 24th
Jahuaary, 5530 issued by the Centrat Government under sub-seciion (2)
of section 3 of the Extra Provinaial Jurisdiciion Act, 1947, was taken
over aiia Assumed by fht Government of Rajasthan in the afternoon
of the “ith day of January, 1950 and which, since the appointed day,
dre compiiscd In Liv terntones of the State of Rajasthan by virtue of
Cart B of the {us: Schedule (o i Consivtuhior of India.

3. Ceriain flgjusihar faws fo apply fo Swoki, The Rajasthan liws snecified
In the Schéaule 1o ims Act shall 1n, su far 25 they relate to any of the matters
snumerated in Lits 1iand [I1im the Seventh Schedule 40 the Constitution of india,
apply, and as from {be 2ppointed day be deemed 1o hawe applied o Sirohi not-
withstanding anything te the contrary Contained iy 1he Siroh!  Administration
Order, 1948, or w1 «uy other 2w, O1 ingiru.c.

Provided taat ine apphcztiok ol such (1vi 1o 310k shall not 5+ deemed to
have rendercd auny persmn uzble (0 Ly pursshment or fen iy whd-r a1y suck
Jaw in respoct or  naytaisg done  of orutted o hedohe . him Hefore  the
commenccemnent Ot s ALY,
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8. Savings.—(1/) The repeal by section 4 of any corresponding Law in
force in Siroht immediately before the appointed day shall not affect- -

(@) the previous operation of any law so repealed or anything duly done or
suffered thereunder, or

(b) any right, privilege, obligation or liability acquired, accrued or incurred
under any law so repezled, orv

(c) any penalty, forfeiture or punishment incurred in respect of any offence
committed against any law so rencaled, or

(d) any investigation, legal proceeding or remedy in respect of any such
right, privilege, obligation, hLability, penalty, torfeiture or punishment
as aforesaid,

and any such investigation, legal proceeding or remedy may be  instituted, conti-
nued or enforced and any such penalty. forfeiture or punishment may be imposed,
as 1f this Act had not been passecd.

(2) Subject to the provisions of sub-section (1), anything done or any action
taken or purporting to have been done or taker before the commencement of the
Act (including any appoiniment or delegation made, notificatica, order, instruc-
tion or direction 1ssucd. rule, regulation, form, bye-law or scheme framed. cer-
tificate obtained, permit or o ~ce granted) under any law hereby repealed shall
be deemed to have been doiio ¢ taken under the corresnonding Rajasthan Law
declared by this Act to be applicable to Siroht and shall continue to be in force
accordingly unless and umniil superseded by anything done or any action taken
under the said Rajasthan Law.

6. Power of courts and other uuthoiities to remeve difficulties.— For the pur-
pose of facilitating the application to Sirohi of any law declared by this  Act to
be applicable to Sirohi any court, ribunal or other zuthority may construe any
such law with such alterations not affecting the substance, as may be necessary
or proper to adapt it to the matter bzfore the court, tribunal or other authority.

1. Interpretation.--The provisions of the General Clauses Act, 1897 of the
Central Legislature shall mutatis mutandis apoly, so far as may be, te this Act as
they apply to a Central Act.

THE SCHEDULE

( See section )

LIST OF LAWS MADE APPLICABLE 10 SIROHI

1. The Rajasthan Gazeite (Rz) natra) Ordinance (No. 11 of 1949).

2. 'Fho Rajasthan Police (Integration)y Ordinance (No. 11 of 1949;.

3. The Rajasthan Removal of Trees (Regulation) Ordinance (No. VIII of 1949).
4. The Rajasthan Protection of Tenants Ordinance (No. 1X of 1949).

5. The Remsthan Premscs (Requisition and Eviction) Ordinance (No. XI  of

19493
The Rijasthan Territorial Divisions Ordinance (No. XX of 1949).
T'he Rajasthan Board of Revenue Ordinance (No. XXII of 1949).
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The Rajasthan Dramatic Performances and Entertainments Ordinance
(No. XXIX of 1949).

The Rajasthan Drugs (Conirol) Ordinance (No. XXXl of 1949).

The Rajasthan Revenue Courts (Designation) Ordinance (No. XXXVI of
1949).

The Rajasthan Railway Stores (Unlawful Possession) Ordinance (No. XLII
of 1949).

The Rajasthan Special Criminal Courts Ordinance (No. XLVI of 1949).
The Rajasthan Cincmatograph Ordinance (No. XLVII of 1949).

4. The Rajasthan Public Gambling Ordinance (No. XLVIII of 1949).

i3,
16.
17
1.
Ly,

The Rajasthan Avoidance of Wagers Ordinance (No. 11I of 1950).

The Rajasthan Adaptation of Central Laws Ordinance (No. IV of 1950).
The Rajasthan Civil Courts Ordinance (No. VII of 1950).

The Rajasthan Small Cause Courts Ordinance (No. VII1 of 1950).

The Rajasthan Couit Fees Act (Adavotation) Ordinance (No. IX of 1950).



